FORM A

PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)

Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF VPHRASE ANALYTICS SOLUTIONS
PRIVATE LIMITED

1. | Name of Corporate Person vPhrase Analytics Solutions Private
Limited
2. | Date of Incorporation of Corporate Person 08/10/2015
3. | Authority under which Corporate Person is | Mumbai
Incorporated/ Registered
4. | Corporate Identity Number / Limited Liability | U72300MH2015PTC269027
Identity Number of Corporate Person
5. | Address of the registered office and principaloffice | 301,Floor No3,T SQUARE, Block
(if any) of Corporate Person Sector, Chandivali Saki Vihar Road,
Opp Chandivali Petrol Pump, Tungaona,
Mumbai, Maharashtra, India, 400072
6. | Liquidation Commencement Date of Corporate | July 08, 2024
Person
7. | Name, Address, Email Address, Telephone | Mr. Pranav Damania
Number and the Registration Number of the IBBI/IPA-001/1P-P00079/2017-
Liquidator 18/10164
Address: - 407, Sanjar Enclave, Opposite
Milap Cinema, S.V Road, Kandivali
West, Mumbai - 400067.
Email Id :- pranav@winadvisors.co.in
Contact No :- +91 98204 69825
8. | Last Date for Submission of Claims August 07,2024

Notice is hereby given that the vPhrase Analytics Solutions Private Limited has commenced voluntary
liquidation on July 08, 2024.

The stakeholders of vPhrase Analytics Solutions Private Limited are hereby called upon to submit a
proof of their claims, on or before August 07, 2024 to the liquidator at the address mentioned against item
7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

SD/-

Pranav Damania

Liguidator, in the matter of vPhrase Analytics Solutions Private Limited
Reg. No.: IBBI/IPA-001/1P-P00079/2017-18/10164

Authorisation for Assignment (“AFA”): AA1/10164/02/231224/106710
AFA Validity: December 23, 2024

Date: 11-07-2024
Place: Mumbai


mailto:pranav@winadvisors.co.in
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FORM A
PUBLIC ANNOUNCEMENT
114 of the Ir y and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
VPHRASE ANALYTICS S

RELEVANT PARTICULARS

NOTICE OF LOSS OF SHARE CERTIFICATES

Notice is hereby given that the following share certificate(s) issued by ICICI
Bank Ltd (“the Company”) are stated to have been lost or misplaced and the
registered surviving share holder(s) have applied for issue of duplicate share
certificate(s).

1. |Name of Corporate Person VPhrase Analytics Solutions Private Limited
2. | Date of Incorporation of Corporate 08/10/2015
Person
3. |Authority under which Corporate Person | Mumbai
is Incorporated/ Registered
4. | Corporate Identity Number / Limited U72300MH2015PTC269027

Liability Identity Number of Corporate
Person

5. |Address of the registered office and
principal office (if any) of Corporate

301, Floor No 3, T SQUARE, Block Sector, Chandivali
Saki Vihar Road, Opp Chandivali Petrol Pump,

Person Tungaona, Mumbai, Maharashtra, India, 400072
6. | Liquidation Commencement Date of July 08, 2024
Corporate Person

Mr. Pranav Damania
IBBI/IPA-001,/1P-P00079,/2017- 18/10164
Address: - 407, Sanjar Enclave, Opposite Milap
Cinema, S.V Road, Kandivali West, Mumbai - 400067.
Email Id - pranav@winadvisors.co.in

Contact No = +91 98204 69825

7. |Name, Address, Email Address,
Telephone Number a nd the Regjstration
Number of t he Liquidator

Folio No. | Registered Shareholders Certificate| Distinctive [ No. of Equity
Nos. Nos. Shares (face
value Rs.2 each)

1070131 | (i) Bharati Purankumar Gehani 62842 119075921 to 1250

(i) Padma Purankumar Gehani 19077170

(iii) Purankumar Thakurdas Gehani

(deceased)
1070128 | (i) Purankumar T Gehani (Deceased] 62839 [19072171 to 1250

(i) Padma Puran Gehani 19073420

(iii) Arti Puran Gehani
1070125 | (i) Padma Purankumar Gehani 62837 119070421 to 1250

(if) Purankumar Thakurdas Gehani 19071670

(Deceased)
(iii) Arti Purankumar Gehani

8. |Last Date for Submission of Claims August 07,2024

Notice is hereby given that the vPhrase Analytics Solutions Private Limited has
commenced voluntary liquidation on July 08,2024.

The stakeholders of vPhrase Analytics Solutions Private Limited are hereby called upon to
submit a proof of their claims, on or before August 07, 2024 to the liquidator at the address
mentioned againstitem 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

SD/-

PranavDamania

Liquidator, in the matter of vPhrase Analytics Solutions Private Limited

Reg. No.:IBBI/IPA-001/1P-P00079/2017-18/10164

Authorisation for Assignment (“AFA”): AA1/10164/02/231224/106710

AFA Validity: December 23,2024

Date: 11-07-2024

Place: Mumbai

Any person who has/have a claim in respect of the said certificate(s) should lodge
his/her/their claim with all supporting documents with the Company or K fin
Technologies Ltd. (Unit: ICICI Bank Limited), Selenium Building, Tower B, Plot No.31-
32, Financial District Nanakramguda, Serlingampally, Financial District, Hyderabad -
500032, Telangana. If no valid and legitimate claim is received within 15 days from the
date of publication of this notice, the Company will proceed to issue duplicate share
certificate(s) and no further claim would be entertained from any other person(s).

Sd/-

Bharati Purankumar Gehani
Padma Purankumar Gehani
Arti Purankumar Gehani

Place : Mumbai
Dated : 11-07-2024

PUBLIC NOTICE
NOTICE IS HEREBY GIVEN that (1) Mr. Pritesh Jaswantlal Shah and
(2)Mrs. Jigna Pritesh Shah (the “Owners”) being the owners of the under
mentioned Plot of land and Structures standing thereon, have agreed to
sell to our clients the under mentioned Property, free from all
encumbrances, but subject to their tenants occupying portions of the
Structures standing on the Plot of land.
DESCRIPTION OF THE PROPERTY

Piece or parcel of land or ground, hereditaments and premises situate at
222-230, Raja Rammohan Roy Marg, Girgaum, Mumbai- 400 004, at
Charni Road, near the Girgaum Roman Catholic Church, without the Fort
within the Registration District and Sub-District of Mumbai City registered
in the books of the Collector of Land Revenue under Old No. 307, New
Nos. B/2078 and D/2078, bearing Old Survey No. 572 and New Survey
No. 2/7879 and 7A/7879 and bearing Cadastral Survey No. 1346 and part
of Cadastral Survey No. 1436 of Girgaum Division, admeasuring 902
sq.yds. (equivalentto 754.16 sq. meters) or thereabouts together with two
buildings known as 'Sambhav Darshan' (each consisting of Ground and
three upper floors, partly residential and partly commercial shops,
Building-l known as 222-224 and Building-Il known as 226-228), along
with a Shed bearing Building No.230 and a Shop bearing Building
No.224A, standing thereon, partly occupied by tenants of the Owners and
partly in the possession of the Owners, and all d by the A or
and Collector, Municipal Rates and Taxes under 'D' Ward, the said
Buildings being assessed under Account Nos. DX0801890070000 and
DX0801880010000 and the Shed and the Shop being assessed under
Account Nos.DX0801910010000 and DX0801900050000, respectively,
all constructed prior to 1940.
All person(s), entity, entities, including any bank(s), financial institution(s)
and/or non-banking financial companies having share, right, title, interest,
claim, demand or benefit in respect of or against the Property described
above and/or any part or portion thereof or premises therein, by way of:
sale, transfer, assignment, exchange, allotment letters, Memorandum of
Understandings, agreements, term sheets, writings, undertaking,
indemnity, security documents/ arrangements, lease, sub-lease, tenancy,
sub-tenancy, license, lien, mortgage, charge, encumbrance, covenant,
trust, easement, gift, inheritance, bequest, maintenance, occupation,
possession, development rights, right of way, reservations, family
arrangement/settlement, agreement, lis pendens, right of prescription or
pre-emption or other disposition or under any suit, decree or injunction,
order of attachment or award passed by any court or arbitration or
otherwise howsoever (hereinafter “the Claim”) are hereby requested to
make the same known in writing along with complete documentary proof
to the undersigned at their office at G-16 Vireshwardhara, 117-A Bajaj
Road, Vile Parle (W), Mumbai - 400 056, within 14 days from the date of
publication of this notice, failing which it shall be presumed that no such
Claim exists and if it exists, it shall be deemed that such Claimant has
relinquished such Claim and/or waived any right to exercise such Claim
and the same shall not be binding on the Owners and/or our clients who
intend to purchase the Property above referred to, subject to the rights of
the tenants of the Owners.
Dated this 10" day of July, 2024

M/S. MAHIMTURA & CO. (SUBURBAN)

ADVOCATES & SOLICITORS

‘ Andheri West Branch: 28, MDI Building, S. V. Road,

&5 3w 8 ~ Andheri (West), Mumbai 400 058. « Fax: 022-26248223
Bank ofﬁﬁl?; BOI //Q\/ Tel.: 022-26230209 / 0219, 26281726
Relationship beyond banking

Email: AndheriW.MumbaiNorth@bankofindia.co.in
Ref. No. ADH/ADV/2024-25/06

Date:09.07.2024
By Courier/Registered Post A/D

To,

1. Mr. Sebastian Joseph Kannukkadan
2. Mrs. Rani Sebastian Kannukkadan
Address: Flat No. B19, 5th floor, Nirlon Housing Society Ltd, Chinchavli Bunder
Road, Malad West, Mumbai, Maharashtra- 400064.

Sir/Madam,

NOTICE U/S 13(2) OF THE SECURITISATION AND RECONSTRUCTION OF

FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002.
At the request made by you, the Bank has granted to you Loan against Property of
Rs.1500000/-. We give hereunder details of housing loan and outstanding dues there
under as on date of this notice:-

Nature of facility | Sanctioned Limit (Rs.) Outstanding dues (In Rs.)
Loan Against 1500000/~ 9,60,133.36 /- (Rupees Nine Lakhs Sixty
Property (Rupees Fifteen Lakhs|  Thousand One Hundred Thirty Three,

Only) Thirty Six Paise) from 29.03.2022
compounded with monthly rests.

PLASTIBLENDS INDIA LIMITED
CIN : L25200MH1991PLC059943
Regd. Office: Fortune Terraces, A wing, 10" Floor, Opp. Citi Mall, New Link Road,
Andheri (West), Mumbai — 400053, Maharashtra, India.
Tel: +91 22-67205200 | Fax: +91 22-26736808 |
Email: pbi@kolsitegroup.com | Website: www.plastiblends.com
NOTICE OF 33™ ANNUAL GENERAL MEETING, REMOTE E-VOTING
INFORMATION, BOOK CLOSURE ETC

Notice is hereby given that:

1. The 33" Annual General Meeting of the Company (33" AGM) will be
held on Tuesday, July 30, 2024 at 4:00 p.m. through Video
Conferencing (“VC”) / Other Audio Visual Means (“OAVM”) facility in
compliance with the applicable provisions of the Companies Act, 2013
and rules framed thereunder and the SEBI (Listing Obligations and
Disclosure Requirements) Regulations, 2015 read with General
Circular Nos. 14/2020 dated 8" April, 2020 and subsequent circulars
issued in this regard, the latest one being General Circular No. 09/2023
dated 25" September, 2023 issued by the MCA (collectively referred to
as "MCA Circulars"), Circular No. SEBI/HO/PoD-2/P/CIR/2023/4 dated
5th January, 2023 and Circular No. SEBI/HO/CFD/CFD-PoD-
2/PICIR/2023/167 dated 7th October, 2023 issued by SEBI and other
applicable circulars issued in this regard, to transact the Ordinary and
Special Business, as set out in the Notice of 33*AGM.

2. In compliance with the above Circulars, the Notice of the 33“ AGM and
Annual Report for the Financial Year 2023-24 has been sent by e-mail
on July 06, 2024 to those members whose e-mail addresses are
registered with the Depository Participant(s), RTAand/or the Company.
The requirements of sending physical copies of the Notice and Annual
Report has been dispensed with vide MCA Circular/s and SEBI
Circular. The 33 AGM Notice and Annual Report is available on the
website of the Company at www.plastiblends.com, website of BSE
Limited & National Stock Exchange of India Limited at
www.bseindia.com & www.nseindia.com respectively and also on the
website of National Securities Depository Limited at
www.evoting.nsdl.com

3. Members holding shares either in physical form or in dematerialized
form, as on the cut-off date of Tuesday, July 23, 2024 may cast their
vote electronically on the Ordinary and Special Business, as set out in
the Notice of the 33" AGM through electronic voting system (“remote
e-voting”) of National Securities Depository Limited (“NSDL”). All the
members are informed that:

i. The remote e-voting shall commence on Saturday, July 27, 2024 at
09:00 a.m. IST and end on Monday, July 29, 2024 at 05:00 p.m. IST;

ii. The cut-off date for determining the eligibility to vote through remote
e-voting/e-voting during 33“AGM is Tuesday, July 23, 2024;

iii. Any person, who becomes Member of the Company after sending
the Notice of 33 AGM by email and holding shares as on the cut-off
date i.e., Tuesday, July 23, 2024 may obtain the login ID and
password by sending a request at evoting@nsdl.co.in or
pbi_sd@kolsitegroup.com. However, if the person is already
registered with NSDL for remote e-voting/e-voting then the existing
user ID and password can be used for casting the vote;

iv. Members may note that — a) The remote e-voting module shall be
disabled by NSDL after the aforesaid date and time for voting and
once the vote on a resolution is cast by a Member, the Member shall
not be allowed to change it subsequently ; b) the Members who have
cast their remote e-voting prior to 33“ AGM may participate in the
33“ AGM through VC/OAVM facility but shall not be entitled to cast
their vote again through the e-voting system during the 33 AGM.
c) the Members participating in the 33“ AGM and who had not cast
their vote by remote e-voting, shall be entitled to cast their vote
through e-voting system during the 33“ AGM; and d) a person
whose name is recorded in the Register of Members or in the
Register of Beneficial Owners maintained by the depositories as on
the cut-off date only shall be entitled to avail the facility of remote
e-voting, participating in the 33 AGM through VC/OAVM facility and
e-voting during the 33“AGM;

v. In case of any queries, you may refer the FAQs for the Shareholders
and e-voting user manual for Shareholders available under the
download section of www.evoting.nsdl.com or call on toll free no.
022-48867000 and 022-24997000 or send a request at
evoting@nsdl.co.in

4. The Register of Members and the Share Transfer books of the
Company will remain closed from Wednesday, July 24, 2024 to
Tuesday, July 30, 2024 (both days inclusive) for annual closing and
determining the entitlement of Members to the Final Dividend for 2024.
The Final Dividend, if approved by the Members, is proposed to be
paid on or after August 03, 2024. Members are requested to go
through the Important Announcement for Payment of Dividend
available at the website of the Company i.e. www.plastiblends.com
and following the path — Investors — Announcements and notices —
Important announcement for payment of dividend for physical
shareholders.

For Plastiblends India Limited

Sd/-
Himanshu Mhatre
Company Secretary

Date :10/07/2024
Place : Mumbai

2. The aforesaid LAP facility granted by the Bank is secured by the following
assets/securities (particulars of properties/assets charged to Bank):-

(a) EQM of Flat No. B19, 5th floor Nirlon Housing Society Ltd, Chinchavli Bunder
Road, Malad West, Mumbai, Maharashtra - 400064.

. As you have defaulted in repayment of your dues to the Bank under the said credit
facilities, we have classified your account as Non Performing Asset with effect from
28.03.2022 in accordance with the directions/guidelines issued by the Reserve
Bank of India.

. For the reasons stated above, we hereby give you notice under Section 13(2) of the
above noted Act and call upon you to discharge in full your liabilities by paying to the
Bank sum of Rs. 9,60,133.36/- (contractual dues up to date of notice) with further
interest thereon MCLR presently at 12.30 % p.a.,compounded with monthly rests, and
all costs, charges and expenses incurred by the Bank ,till repayment by you with in a
period of 60 days from the date of this notice, failing which please note that we will
entirely at your risks as to costs and consequences exercise the powers vested with
the Bank under Section 13 of the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act,2002, against the Secured assets
mentioned above.

. While we call upon you to discharge your liability as above by payment of the entire
dues to the Bank together with applicable interest, all costs, charges and expenses
incurred by the Bank till repayment and redeem the secured assets, with in the period
mentioned above, please take important note that as per section 13(8) of the
SARFAESI Act, the right of redemption of secured assets will be available to you only
till date of publication of notice for public auction or inviting quotations or tender from
publicor private treaty for transfer by way of lease, assignment or sale of the secured assets.
The amounts realized from exercising the powers mentioned above, will firstly be
appliedin payment of all costs, charges and expenses which are incurred by us and/or
any expenses incidental thereto, and secondly in discharge of the Bank’s dues as
mentioned above with contractual interest from the date of this notice till the date of
actual realization and the residue of the money, if any, after the Bank’s entire
dues(including under any of your other dues to the Bank whether as borrower or
guarantor) are fully recovered, shall be paid to you.

. If the said dues are not fully recovered from the proceeds realized in the course of
exercise of the said powers against the secured assets, we reserve our right to
proceed against you and your other assets including by filing legal/recovery actions
before Debts Recovery Tribunal/ Courts, for recovery of the balance amount due
along with all costs etc. incidental thereto from you.

. Please take note that as per Sub Section (13) of the aforesaid Act, after receipt of this
notice, you are restrained from transferring or creating any encumbrances on the
aforesaid secured assets whether by way of sale, lease, license, gift., mortgage or
otherwise.

. The undersigned is a duly authorized officer of the Bank to issue this notice and
exercise powers under Section13 of aforesaid Act.

10.Needless to mention that this notice is addressed to you without prejudice to any right

orremedy available to the Bank.
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Yours faithfully,
(V. C. Arvadiya)
AUTHORISED OFFICER

Place: Mumbai
Date: 09.07.2024

Projects

BAJEL PROJECTS LIMITED
CIN: U31900MH2022PLC375133
Registered Office: Rustomjee Aspiree, 8th Floor, Bhanu Shankar Yagnik Marg,
Off Eastern Express Highway, Sion (E), Mumbai 400022 Tel.: 022-6826 7300
Email: legal@bajelprojects.com Website: https://bajelprojects.com

INFORMATION REGARDING 2nd ANNUAL GENERAL MEETING TO BE
HELD THROUGH VIDEO CONFERENCING (“VC”) OTHER AUDIO-VISUAL
MEANS (“OAVM”)

Dear Member(s),

We would like to inform you that the Second (2nd) Annual General Meeting (“2nd
AGM” | “AGM”) of Bajel Projects Limited (“Company”) will be held on
Wednesday, August 21,2024, at 10:30 a.m. through VC/OAVM facility.

In view of the General Circular Nos. 14/2020, 17/2020, 20/2020, 02/2021,
21/2021, 02/2022, 10/2022, and 9/2023 dated April 8, 2020, April 13,2020, May 5,
2020, January 13, 2021, December 14, 2021, May 5, 2022, December 28, 2022,
and September 25, 2023, respectively, as issued by the Ministry of Corporate
Affairs and Circular No. SEBI/HO/CFD/CMD1/CIR/P/2020/79 dated May 12,
2020, SEBI/HO/CFD/CMD2/CIR/P/2022/62 dated May 13, 2022,
SEBI/HO/CFD/PoD-2/P/CIR/2023/4 dated January 5, 2023 and
SEBI/HO/DDHS/P/CIR/2023/0164 dated October 6, 2023, as issued by the
Securities and Exchange Board of India (“SEBI”), (collectively referred to as
“Relevant Circulars”), the 2nd AGM of the Company will be held through
VC/OAVM in compliance with the provisions of the Relevant Circulars, the
CompaniesAct, 2013 (“Act”) and the Rules framed thereunder and the Securities
and Exchange Board of India (Listing Obligations and Disclosure Requirements)
Regulations, 2015, as amended, (“SEBI Listing Obligations”).

Dispatch of the AGM Notice and Annual Report for FY 2023-24:

Pursuant to the provisions of the Relevant Circulars, the Notice of the 2nd AGM
and the Annual Report for FY 2023-24 will be sent only by email to all those
Members, whose email addresses are registered with the Company or with their
respective Depository Participants (“DPs”). The Notice of the 2nd AGM and the
Annual Report for FY 2023-24 will also be made available on the website of the
Companyi.e. https://bajelprojects.com, websites of the Stock Exchanges i.e. BSE
Limited and National Stock Exchange of India Limited at www.bseindia.com and
www.nseindia.com, respectively, and on the website of the Registrar and Transfer
Agent of the Company i.e. Link Intime India Private Limited (“Link Intime”) at
https://instavote.linkintime.co.in. The physical copies of the Notice of the 2nd
AGM along with the Annual Report for the FY 2023-24 shall be sent to those
Members who request for the same.

Registration of e-mail addresses by the Members:

The Members who have not registered their e-mail address can get it registered
by following the below instructions:

+ Those Members who are holding shares are requested to register/update their
email addresses with their respective DPs.

Participation of the Members at the 2nd AGM and e-voting related
information:

Members will be able to join the 2nd AGM through VC/OAVM facility only.

The Company will be providing a remote e-voting facility to all its Members. The
instructions for joining the 2nd AGM and the manner of participation in the remote
electronic voting or casting vote through the e-voting system during the AGM will
be provided in the Notice of the 2nd AGM. Members participating through
VC/OAVM facility shall be counted for the purpose of reckoning the quorum under
Section 103 of the Act.

This communication is being issued for the information and benefit of all the
Members of the Company and is in compliance with the provisions enumerated
underthe Relevant Circulars and any other applicable law.

For Bajel Projects Limited

sd/f-

Ajay Nagle

Executive Director, Company Secretary &
Chief Compliance Officer

Place : Mumbai
Date : July 11, 2024

www.freepressjournal.in

Q&pca Ipca Laboratories Limited
(4] Adose of lfe CIN: L24239MH1949PLC00783
Regd. Off. : 48, Kandivli Industrial Estate, Kandivli (W), Mumbai 400 067
Tel: 022 — 6647 4444 / E-mail: investors@ipca.com / Website: www.ipca.com

1. The 74" Annual General Meeting (AGM) of the Members of Ipca Laboratories Limited
will be held on Tuesday, 13™ August, 2024 at 3.30 p.m. through Video Conferencing
/ Other Audio Visual Means (VC/OAVM) in compliance with all the applicable
provisions of the Companies Act, 2013 (the Act) and the Rules made thereunder
and the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015
(SEBI Listing Regulations) read with all the applicable circulars on the matter issued
by the Ministry of Corporate Affairs (MCA) and Securities and Exchange Board of
India (SEBI) from time to time to transact the business set out in the notice calling
the AGM. Members attending the AGM through VC/OAVM shall be reckoned for the
purpose of quorum under Section 103 of the Act.

2. Incompliance with the aforesaid circulars, the Notice of the AGM and the Financial
Statements for the financial year 2023-24 along with the Reports of the Board of
Directos and Auditors and other documents required to be attached thereto
(collectively referred as “Annual Report”) will be sent only by email to allthe members
of the Company whose email addresses are registered with the Company/Registrars
and Share Transfer Agents (RTA) or Depository Participants (DP). The aforesaid
documents will also be available on the website of the Company at www.ipca.com,
the Stock Exchanges where the shares of the Company are listed, i.e., BSE Limited
(www.bseindia.com) and The National Stock Exchange of India Ltd.
(www.nseindia.com) and National Securities Depository Services Ltd. (NSDL)

3. The Company is pleased to provide its members with the facility to exercise their
right to vote on the agenda items as stated in the notice of the Annual General
Meeting by electronic means and the business may be transacted through the e-
voting services provided by National Securities Depository Limited (NSDL).
Additionally, the Company is providing the facility of voting through e-voting system
during the AGM (e-voting). Detailed procedure for remote e-voting / evoting at the
AGM has been provided in the Notice of AGM which will be sent by email shortly.

4. Manner of registering / updating e-mail address as wellas bank details for receiving
the Annual Report and dividends when declared thru Bank transfer:

A. Shares held in Physical Mode : Please send an email to the Company at
investors@ipca.com or RTA at rnt.helpdesk@linkintime.co.in mentioning the
Registered Folio Number, E-mail Address, self-attested copy of the PAN Card,
Address proof (Aadhar Card / Voter ID Card / passport /utility bill) and contact
number, bank account particulars — (1) Bank Name and Address (2) Bank
Account Number (3) IFSC Code (4) MICR number (5) Cancelled cheque leaf.

B. Shares held in Demat Mode : Please contact your DP and register your e-mail
address and bank account details in your demat account as per the process
advised by your DP.

5. Members are requested to carefully read all the Notes set out in the Notice of the
AGM and instructions for joining the AGM, manner of casting vote through remote
e-voting / e-voting during the AGM.

Please write to the Company for any assistance in this matter.

By Order of the Board

For Ipca Laboratories Limited

Mumbai Harish P Kamath
July 11, 2024 Corporate Counsel & Company Secretary
ACS 6792

[See Regulation-15(1 )F(EE]""/ ’1\‘8('33)
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)

1st Floor, MTNL Telephone Exchange Building, Sector-30 A, Vashi,
Navi Mumbai-400703

Case No.: OA/644/2024  Exh.No.:.06
Summons under sub-section (4) of section 19 of the Act, read with sub-rule
(2A) of rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993.

STATE BANK OF INDIA
VS
To. PANKAJ PATIL

(1) Pankaj Patil ,D/W/S/O- Sambhaji Flat No 306, 3rd Floor,venus Heights
Chsl, Plot No. 82, Sector 5, Taloja Panchananad, Panvel, Raigad-400706
Raigarh,Maharashtra Also At. Flat No 306, 3rd Floor, Venus Heights Chsl,
Plot No 82, Sector 5, Taloja Panchanand, Tal Panvel, Dist Raigad 400706
Raigarh Maharashtra -400706 Also At. Patil Dairy And Dairy Products And
Grain Trading Padali, Tal Shirala, Sangali 415408 Raigarh Maharashtra -
415408 Also At. Siddhivinayak Chauk, Padali, Po Padale Wadi, Tal Shirala,
Sangali 415408 Raigarh,maharashtra -415408

SUMMONS

Whereas, OA/644/2024 was listed before Hon'ble Presiding Officer /Registrar on

03/06/2024.

Whereas this Hon'ble Tribunal is pleased to issue summons/ notice on the said

Application under section 19(4) of the Act, (OA) filed against you for recovery of

debts ofRs.2995217/- (application along with copies of documents etc. annexed).

In accordance with sub-section (4) of section 19 of the Act, you, the defendants

are directed as under:-

(i) to show cause within thirty days of the service of summons as to why relief
prayed for should not be granted;

(i) to disclose particulars of properties or assets other than properties and assets
specified by the applicant under serial number 3Aof the original application;

(iii) you are restrained from dealing with or disposing of secured assets or such
other assets and properties disclosed under serial number 3A of the
original application, pending hearing and disposal of the application for
attachment of properties;

(iv) you shall not transfer by way of sale, lease or otherwise, except in the

ordinary course of his business any of the assets over which security

interest is created and/ or other assets and properties specified or
disclosed under serial number 3A of the original application without the
prior approval of the Tribunal;

you shall be liable to account for the sale proceeds realised by sale of secured

assets or other assets and properties in the ordinary course of business and

deposit such sale proceeds in the account maintained with the bank or
financial institutions holding security interest over such assets.

You are also directed to file the written statement with a copy thereof furnished

to the applicant and to appear before Registrar on 27/08/2024 at 10:30A.M.

failing which the application shall be heard and decided in your absence.

Given under my hand and the seal of this Tribunal on this date:04/07/2024

@D

Note :Strike out whichever is not applicable

=

Sd/-
Signature of the Officer Authorised to issue summons.

FEDERAL BANK

YOUR PERFECT BANKING PARTNER
Loan Collection & Recovery Department - Mumbai Division
The Federal Bank Ltd. Loan Collection & Recovery Department -
Mumbai Division, 134, 13th Floor, Joly Maker Chamber I,
Nariman Point, Mumbai-400 021

E-mail : mumicrd @federalbank.co.in,

Phone : 022-22022548 / 22028427
CIN : L65191KL1931PLC000368, Website : www.federalbank.co.in

Sale Notice for Sale of Inmovable Assets Under the
Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (hereinafter referred
to as Act) read with provision to 8 (6) of the Security Interest
(Enforcement) Rules, 2002

Notice is hereby given to the public in general and in particular to the
borrowers and Guarantors that the below described immovable
property mortgaged/charged to the Federal Bank Limited (Secured
Creditor), the physical possession of which has been taken by the
Authorized Officer of The Federal Bank Limited (Secured Creditor),
will be sold on “As is where is”, “As is what is”, and “Whatever
there is” basis on 20/08/2024, for recovery of Rs. 29,14,018.52
(Rupees Twenty Nine Lakhs Fourteen Thousand Eighteen and
Paisa Fifty Two Only) as on 18/10/2022 (claim amount as per
Original Application filed before Hon’ble Debts Recovery
Tribunal-3, Mumbai, vide O.A. No. 923 of 2023) along with further
interest, charges and cost thereon due to The Federal Bank Limited
(secured creditor) till realization from 1) Mr. Kiran Prahladan
Panicker, 2) Mr. Prahladan G Panicker, 3) Mrs. Sheela Prahlad, and
4) Mrs. Binitha Balan. The Reserve price will be Rs. 14,00,000/-
(Rupees Fourteen Lakhs Only) and the earnest money deposit
will be Rs. 1,40,000/- (Rupees One Lakh Forty Thousand Only).

[See Regulation-15(1 ;:((;;T} :‘g(;;
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)

1st Floor, MTNL Telephone Exchange Building, Sector-30 A, Vashi,
Navi Mumbai-400703

Description of secured property
All that the piece and parcel of the residential Flat No. 104,
admeasuring 725 sq.ft. built up area on the 1st Floor, of the
building No. A-17, known as Daffodil Srishti Hills CHSL, Srishti
Hills Complex, situated at land bearing Survey No. 128 Hissa
No. 1(p) of Village Chikholi, Ambernath West, Taluka Ulhasnagar,
Dist. Thane, within the limits of Ambernath Municipal Council
and within Sub-District Registration Thane and District
Registration Thane together with all buildings existing and or to
be constructed and bounded on the East by Building No. 16, on
the South by Open Plot, on the West by Building No. 18 and on

the North by Residential Building.

For detailed terms and conditions of the sale. please refer to the link
provided in the website of The Federal Bank Ltd i.e.
https://www.federalbank.co.in/web/guest/tender-notices

For, The Federal Bank Ltd.

Mr. Lecin C

Deputy Vice President — | & Division Head
(Authorised Officer under SARFAESI Act)

Date : 10/07/2024

HDB Financial Services Limited Ground Floor, Zenith House, Keshavrao Khadye Marg,
Mahalaxmi, Mumbai - 400034

LY HDB ;s
Tel No.: +91 22 49116300

FINAL AUCTION CUM SALE NOTICE FOR GOLD ORNAMENTS

The borrower(s) (whose details are provided in the table herein below), in particular, and the
public, in general,are hereby informed that the below mentioned accounts are overdue, and
the borrowers/account holders have not responded/complied with the communication, and
notice send by HDB Financial Services Limited (the “Company”) requesting the borrower to
clear his/her/their dues as per the documents in respect of the below mentioned loan signed/
accepted by the borrower(s) (such documents, collectively “loan agreeement”) and therefore
defaulted in terms thereof. The Company has in excercise of its rights as a pledgee, decided to
enforce the pledge and therefore hold a public auction of the gold ornaments pledged to the
company as security for the loan for the purpose of selling the same and realizing/recovering
the dues owned by the borrower(s) to the company. The auction will be conducted on/after
16-07-2024 at the below mentioned local branch of HDB Financial Services Limited from
11.00 am onwards on the date and branches mentioned in the below table:-

Case No.: OA/731/2024 Exh. No.:06

Summons under sub-section (4) of section 19 of the Act, read with sub-rule
(2A) of rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993.

STATE BANK OF INDIA
VS
. AMIT KAIKADI
0.

(1) Amit Kaikadi D/W/S/O-Dattaram ,Flat No 202, 2nd Floor, Sai Vrindavan
Co Op Soc Ltd, Plot No 164, Near Gokul Sweet, Off JINPT Road, Sector 4,
Village Karanjade,Tal Panvel 410206 Raigarh Maharashtra-410206 Also At.
Flat No 202, 2nd Floor, Sai Vrindavan Co Op Soc Ltd, Plot No 164, Near
Gokul Sweet, Off Jnpt Road Sector 4, Village Karanjade, Tal Panvel 410206
Raigarh Maharashtra -410206 Also At. Kaikadi Niwas, Uran Road, Hanuman
Mandir, Karanjade, Tal Panvel 410206 Raigarh Maharashtra -410206

(2) Ankita Amit Kaikadi Flat No 202, 2nd Floor, Sai Vrindavan Co Op Soc Ltd,
Plot No 164, Near Gokul Sweet, Off Jnpt Road, Sector 4, Village Karanjade, Tal
Panvel 410206 Raigarh,maharashtra -410206 Also At.Kaikadi Niwas,
Uran Road, Hanuman Mandir, Karanjade, Tal Panvel 410206 Raigarh
Maharashtra-410206Also At. Off Address At Ankita Beauty Parlour,
Sector 5, Plot No 88, Shop No 1, Karanjade, Panvel 410206 Raigarh
Maharashtra-410206

SUMMONS

Whereas, OA/731/2024 was listed before Hon'ble Presiding Officer /Registrar on

20/06/2024.

Whereas this Hon'ble Tribunal is pleased to issue summons/ notice on the said

Application under section 19(4) of the Act, (OA) filed against you for recovery of

debts ofRs.4623754/- (application along with copies of documents etc. annexed).

In accordance with sub-section (4) of section 19 of the Act, you, the defendants

are directed as under:-

(i) toshow cause within thirty days of the service of summons as to why relief
prayed for should not be granted;

(i) to disclose particulars of properties or assets other than properties and assets
specified by the applicant under serial number 3A of the original application;

(iii) you are restrained from dealing with or disposing of secured assets or such
other assets and properties disclosed under serial number 3A of the original
application, pending hearing and disposal of the application for attachment of
properties;

(iv) you shall not transfer by way of sale, lease or otherwise, except in the

ordinary course of his business any of the assets over which security

interest is created and/ or other assets and properties specified or

disclosed under serial number 3A of the original application without the

prior approval of the Tribunal;

you shall be liable to account for the sale proceeds realised by sale of secured

assets or other assets and properties in the ordinary course of business and

deposit such sale proceeds in the account maintained with the bank or

financial institutions holding security interest over such assets.

You are also directed to file the written statement with a copy thereof furnished

to the applicant and to appear before Registrar on 27/08/2024 at 10:30A.M.

failing which the application shall be heard and decided in your absence.

Given under my hand and the seal of this Tribunal on this date:04/07/2024

Signature of the Officer Authorised to issue summons.
Note :Strike out whichever is not applicable

=

dorel §o Canara Bank

Gowt. of India Undertaking

I !}' Rifedz syndicate I

ARM-Il BRANCH, MUMBAI
3rd Floor, Canara Bank Building, Adi Marzban Street, Ballard Estate,
Mumbai — 400 001. Tel.: 8655948019 / 29. Email : cb6289@canarabank.com

SALE NOTICE

E-Auction Sale Notice for Sale of Inmovable Properties under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with provision to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower (s) and

Guarantor(s) that the below described immovable properties mortgaged/charged to
Loan No Customer Name Date of Loan Ao verdue? Branch Name the Secured Creditor, the Physical Possession of which has been taken by the
mount Authorized Officer of Canara Bank, will be sold on “As is where is”, “As is what is”,
40009424 | Niraj Babasingh Thakur |11/10/2023| 4614 Amravati basis on 30.07.2024 for recovery of Rs. 2,07,14,154.21 (as on 31.12.2023 plus further
- - - interest and charges from 01.01.2024) due to the ARM Il Branch of Canara Bank
42181479 | Tanvirpatel Karim Patel | 25/11/2023| 4147 Amravati from Mis. Vibrant Fashion Pvt. Ltd. with Regd. address at, A 404, Building A, 55
44062027 | Sarfarazkhan Hafeez 16/01/2024 | 48807 Amravati Corporate Avenue, New Saki Vihar Rd, Tunga Village, Chandivali, Powai, Andheri
Khan East, Mumbai-400072.
43240264 | Yasmeenbegum Babar  |22/12/2023| 31661 |Aurangabad-Station Road sr. Resere Earnest
Khan . Description of the Property N Money
No. Price Deposit
34501008 | Vaibhav Deepak Jain 17/05/2023| 10215 Chandrapur - -
- - Unit No. 237 total admeasuring 421.00 Sq. Ft. Carpet
32624447 | Sandip Rameshwar 21/03/2023 | 150373 Gondia Area on 2nd Floor in the building known as Reliance R R
Sonwane 1 |Industrial Estate, Plot No. 2, Vithalwadi Industrial s b
. ’ 25,83,000/- |2,58,300/-
35156913 | Vipinchandra 06/06/2023| 9673 Gondia Area, Ulhasnagar No. 03, Distt. Thane in the name of
Vidhanchandra Motghare M/s. Vibrant Fashion Pvt. Ltd.
N . M Unit No. 238 total admeasuring 421.00 Sq. Ft. Carpet
27018393 | Kisan Babgonda Patil 29/08/2022| 34209 Ichalkaranji Area on 2nd Floor in the building known as Reliance Rs Rs
25994147 | Rupali Pravin Ghunake 21/07/2022 | 17137 Kolhapur 2 | Industrial Estate, Plot No. 2, Vithalwadi Industrial . y
. - 25,83,000/- |2,58,300/-
37145839 | Pravin Dilip Ghunake | 25/07/2023| 8250 Kolhapur Area, Ulhasnagar No. 03, Distt. Thane in the name of
M/s. Vibrant Fashion Pvt. Ltd.
33885391 | Bhavesh Fojmal Shah 27/04/2023 | 462915 Mumbai Tardeo-Retail Unit No. 239 total admeasuring 424.00 Sq. Ft. Carpet
33884818 | Bhavesh Fojmal Shah 27/04/2023 | 334171 | Mumbai Tardeo-Retail Area on 2nd Floor in the building known as Reliance
3 | Industrial Estate, Plot No. 2, Vithalwadi Industrial Rs. Rs.
32827465 | Urmila Hashmukh 26/03/2023| 11099 |Mumbai-Kalyan Lalchowki Area, Ulhasnagar No. 03, Distt Thane in the name of 26,00,000/- |2,60,000/-
Thakkar Mis. Vibrant Fashion Pvt. Ltd.
35751416 | Javedahmed 23/06/2023| 31299 |Mumbai-Kalyan Lalchowki Unit No. 240 total admeasuring 420.00 Sq. Ft. Carpet
Abdulhameed Shaikh Area on 2nd Floor in the building known as Reliance Rs Rs
29210250 | Sunil Rambali Yadav | 16/11/2022| 7399 Mumbai-Mira Road 4 |Industrial Estate, Plot No. 2, Vithalwadi Industrial | 55 75 500y | 2,57,500/-
Area, Ulhasnagar No. 03, Distt. Thane in the name of | ©™" ™" =
30827663 | Lata Vijay Bahakar 17/01/2023 | 18591 Nagpur M/s. Vibrant Fashion Pvt. Ltd.
28308767 | Krishna Shyam Bhise 18/10/2022 | 29978 Pune-Kothrud Unit No. 241 total admeasuring 421.00 Sq. Ft. Carpet
. Area on 2nd Floor in the building known as Reliance
18305199 Sandeep K Randhave | 08/10/2021| 8325 Pune-Nigdi 5 | Industrial Estate, Plot No. 2, Vithalwadi Industrial| 5. o~ 500/. | 2.5 300/-
22154822 | Pramod Hemu Omkar 07/03/2022| 26452 Wardha Area, Ulhasnagar No. 03, Distt. Thane in the name of m (e
The auction shall be conducted on an “AS IS WHERE“ and “AS IS WHAT IT” basis and the M/s. Vibrant Fashion Pvt. Ltd.
Company is not making and shall not make any representation or warranties as regards Unit No. 242 total admeasuring 421.00 Sq. Ft. Carpet
the quality, purity, caratage, weight or valuation of the said gold ornaments. It shall be Area on 2nd Floor in the building .known as Relian@ Rs. Rs.
the sole and absolute responsibility of the potential purchaser to verify, examine and 6 | Industrial Estate, Plot No. 2, Vithalwadi Industrial 25,83,000/- | 2,58,300/-
satisfy themselves about the quality, purity, caratage, weight or valuation of the said gold Area, P'hasnagaf [\10- 03, Distt Thane in the name of
ornaments prior to placing their bid and for such purpose it shall be open to potential M/s. Vibrant Fashion Pvt. Ltd.

purchasers to examine, at their sole cost and expense, and at the address set out herein
above, the gold ornaments whether with or without expert advice 45 minutes prior to
the time stipulated for the conduct of the auction. All the bid shall be subjected to such
minimum reserve price as the company may deem fit to fix in this regards. The auction
process and sale (if any) pursuant to such auction shall be subjected to such further terms
and condition as the company may at sole discretion deem fit to impose.

If the borrower(s) mentioned above pays the amount due to the Company in terms of
the loan agreement in his individual loan account in full before the auction as mentioned
above, the pledged ornaments securing the said loan may be withdrawn from the said
auction without further notice. Please note the it is the absolute discretionary power of
the undersigned authorized officer of the company, either to postpone or to cancel the
auction proceeding without prior notice and without assigning any reason thereof and to
reject any or all the bids or offer without assigning any reason for the same.

Place : MAHARASHTRA Authorised Officer
Date : 11-07-2024 (HDB Financial Services Ltd)

The Earnest Money Deposit shall be deposited on or before 26.07.2024 upto 5.00 p.m.
Details of EMD and other documents to be submitted to service provider on or before
26.07.2024 upto5.00 pm. Date up to which documents can be deposited with Bank is
26.07.2024 upto5.00 pm.

Date of inspection of properties on 23.07.2024 with prior appointment with
Authorized Officer.

For detailed terms and conditions of the sale, please refer the link “E-Auction” provided
in Canara Bank's website (www.canarabank.com) or may contact Mrs. Sreedevi
Nair, Assistant General Manager, Canara Bank, ARM Il Branch, Mumbai (Mob. No.
8655948054) or Mr. Kundan Kumar, Officer, (Mob No.: 8825313343) E-mail id :
cb6289@canarabank.com during office hours on any working day or the service
provider M/s. C1 India Pvt. Ltd., Udyog Vihar, Phase - 2, Gulf Petrochem Building, Building
No. 301, Gurgaon, Haryana. Pin-122015, Mr. Bhavik Pandya Mob. No. 8866682937
(Contact No0.+911244302020/ 21/ 22/ 23/ 24, support@bankeauctions.com;
maharashtra@c1india.com.

Date : 10.07.2024
Place : Mumbai

Sd/-
Authorised Officer
Canara Bank, ARM-Il Branch
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) SRS \.( Mahamoneycom : Tl 34,019 . 20%% F5 GUW 0R.00 FTSTAT IHSHIEA. FfeE e-TENDER NOTICE - 0037 / 2024-25
(), U a3 - . A 'F U Imaren e TETHRIATE JT9a ATHTUATe AT e TenarR T, MAHACENCO
<l @ RO feramrean Wﬁ HId gE RELCA 3i i as‘a S 3MTE. I AT Fforen W STTOTR AT Following e-Tender offers are invited online from registered contractors / companies etc. are available at our
AT ST ST Froar T e g e oiad WeHaE Ry & ffaed vm avaret ffagmem @@m D a @t website https:/leprocurement.mahagenco.in.
. o fefSiea e onfor o g Foiear TehaereTer ffaer Estt. Cost
2 T TS fqHeT. Qe g-whigeer  fo fh_{T a2 3@ lés { éﬁ Tewld qd GEATIEST SATCTET TG FHOHNAT Td: 1 Aguft E-Tﬁzfier RFX No. Particulars of Work / Supply Rs.
foren . anfommoft qowr wafa ufeen wafa g &0 fedar @ U w? : fioetgse feedelt ||| | ot vt afier fufoer simedt o o avrt wonfers s (In Lakhs)
fooe 3 wigee few/widar ot & o famTeRgT  qureoft | | | e e e e s, s gug f f, TN0267 DESIGN, MANUFACTURING AND SUPPLY OF OUTLET VENTURY
1 T I e . i, ferm, gad At sEieamEsd go GemE R BM2 | 3000050066 | ASSY. FOR XRP 1043 COAL MILL AT UNIT NO. 05, 500MW TPS,| 37.93
. - . . g . : o TEeaE fHge. senl eifiar i fadd FHeam Refloated KHAPERKHEDA.
ac oH : 3 FH =3 : ikl ii l 5 %E &@Wﬁ . TNO269 SUPPLY OF BEARING HOUSING ALONG WITH MODIFIED PA FAN
T o fedan wata feer. omadlem-¢ aX faele w. el WEA. SR b DEH ( FHE I To ) BM1 | 3000050111 | SHAFT OF PA FAN NDV 18 TIEFSTACK AND INSTALLATION OF |  40.20
wrErell et foh g, el oReed hEfem  feel at ST fesmmeg | || 2 7o S A s e Refloated THEASSEMBLY INUNIT 182,
o . 04,09, R03%
a7 fashToft I STACISTR Hhird  Zrgumed  IfiffMel/Reeigse U UHEl Hel gl oM - TNO270 WORK OF PROVIDING, FIXING AND TESTING OF AUTOMATIC
e gt fedar forw o feerees et S, 3000050113 | BUNKER CHOKE UP REMOVAL SYSTEM FOR COALBUNKERSOF |  218.85
et 3]_'%5'51 Gl S oelRY fret e feron terd e P, CHP CHP-I (4 X210 MW), TPS KHAPERKHEDA.
st E T FEfeE e BT AT SIS : - 20 3%-24 /7. -4/Coue . &, v, geg. Note » Tender cost is Rs. 1,000 /- + GST. Sd /-
Chief Engineer (O&M)
5 = MSPGCL, TPS Khaperkheda

NOTICE is hereby given that Mr.
Saurabh P Shah and Mr. Nilesh P Shah
members of Mootan Nagar Premises
Co-operative Society Ltd intend to sell
and transfer to my client Ms. Deepa
Pritesh Patel their Flat being Flat No. B-
21 2nd Floor, “Nootan Nagar”, bearing
CTS No. F-1361/A 1361/B Village
Bandra, Guru Nanak Road, Bandra
(West), Mumbai 400 050 together with
1 shares of Rs.50/- each totaling to
Rs.50/- bearing distinctive number 178
(both inclusive) under share certificate
No.178 issued by the Nootan Nagar
Premises Co-operative Society Ltd.
Any person/s having any claim in
respect thereof by way of Sale,
Exchange, Mortgage, Charge, Gift,
Trust, Inheritance, Possession Lien,
Lease or otherwise are hereby
requested to inform the same in writing
along with documentary evidence in
support of his/her/their claim/s to the
undersigned within 15 days from the
date hereof, failing which, the claim or
claims if any of such person or persons
will be considered to have been waived
and/or abandoned.
Dated this 11" day of June 2024.
Ashok L. Bajaj
Advocate High Court
A-5, 1" floor, Nootan Nagar, Turner
Road, Bandra Mumbai 400 050.
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BRIHANMUMBAI MUNICIPAL CORPORATION

Hydraulic Engineers Department

Various options for online payments of water charges bills

Brihanmumbai Municipal Corporation is always striving to provide various facilities to the citizens. To pay water charges bills through cheque or cash, Citizen Facilitation Centres (CFC) at ward
offices are open from 8 AM to 8 PM ( including Saturdays and Sundays ). At the same time, following are the various options available to the citizens to make payment of water charges bills at

BMC’s website : www.portal. megm.gov.in 3 For citizens <Log in /pay - water department = select option Water Bill Payment from pay / view bills and download receipts = Enter CCN no. in consumer number
3 proceed = enter payment amount »select payment mode — Online »submit & continue for payment & proceed =»payment details »Select payment gateway - from following bank options,

water charges bill payment can be done

Bank of Baroda SBI epay Indian Bank Bank of Maharashtra Credit Note
Pay Pay Pay Pay Pay
M ¥ v ¥ ¥
Disclaimer Disclaimer Disclaimer Disclaimer Dlscla.umr
{ Please Tick on disclaimer checkbox) ( Please Tick on disclaimer checkbox) ( Please Tick on disclaimer checkbox) ( Please tick on disclaimer checkbox) | ( Please select d:sila:mrr checkbox)
R - - - .
Pay e L Py | L_Pay_ Ty
¥ Pay ¥ ¥ v
You will be directed to BOB site ¥ You will be directed to Bank of Baroda CCA You will be directed to Bank of select Vendor
' You will be directed to SBlepay _* ) Maharashtra 4 vendors options are given as under
Payment information v Payment information
1)Credit card Payment details 1) Credit Card Select Payment Method 39720-D B S Realty
2) Debit card 2) Debit Cards 1) Credit Card 43705 — SWAS Construction
3) Net Banking - 46 Bank options Available 1) Debit / Credit card 3) Net Banking — 48 bank options are 2) Debit Cards co.
4) Wallet — a. Mobikwik 2) Internet Banking available 3) UPI - Scan QR code with any 44123 - NEW WORLD
b. Ola Money (Postpaid — wallet) 16 bank options are available 4) Wallets —a. Mobikwik _ UPI app to proceed with LANDMARK LLP
c. Jio Money 3) UPI - Please select UP] payment b. Ola Money (Postpaid — wallet) payment or pay with UPI 44221- CLASSIC
d. Free charge option* Enter UPI ID ¢. Jio Money | PROMOTERS AND
e. Airtel *UPI QR d. Free charge 4) Net Banking — 50 bank options BUILDERS PVT.
f. ICICI Pockets, 4) NEFT ¢ Aintel are _ LTD.
g. Itz cash card 5) SBI Branch payment f. ICICI Pockets, available
5) UPI - Scan the QR code using any UPI app g Itz cash card 5) Wallets - a. Ola Money
on your phone or pay with UPI ID 5) UPI - Scan the QR code using any UPI app b. Mobikwik
on your phone or pay with UPI ID ¢. Airtel Payments Bank
| 6) IMPS/NEFT/RTGS
7) e-challan

]
2.NEFT- SBI VAN — CCN holder can make payment of water charges bill thorough his bank by using NEFT- SBI VAN [ facility using internet banking to the \IEFT number printed on his
Water Charges Bill.
3.BBPS _SBI — CCN holder by using UPI options he has
4.Mobile app — By registering water connection number on My BMC 24X 7app

W3TR3{T/ 88 9/37M(E. /08-Y

Hydraulic Engineer

Sd/-

NOTICE

Schedule of upcoming Investor Awareness Program(s) (IAP);

Axis Mutual Fund conducts various IAP with aview to educate and create awareness amongst the
investors about the Mutual Funds.

Inthisregard, please see below details of upcoming of |AP:

Date of Mode of Participation . . P .
Event (Physical / Online) Time Address / Link for joining webinar
Meghdoot Banquets,
. ) A Square Foods, R Odeon Mall, 2nd Floor,
12-July-2024 Physical 6:00 PM Ramnarayan Nagar Marg, Pant Nagar,
Ghatkopar (E), Mumbai, Maharashtra - 400 078.

For any queries/ clarifications please contact : Kaustubh Ghorpade - 93213 23336.
Date: July 11,2024

Statutory Details: Axis Mutual Fund has been established as a Trust under the Indian Trusts Act, 1882,
sponsored by Axis Bank Ltd. (liability restricted to ¥ 1 Lakh). Trustee: Axis Mutual Fund Trustee Limited
Investment Manager: Axis Asset Management Company Limited (the AMC) Risk Factor: The Sponsor is not
liable or responsible for any loss or shortfall resulting from the operation of the schemes.

Mutual Fundinvestments are subject to marketrisks, read all scheme related documents carefully.

I‘AXIS MUTUAL FUND

One Lodha Place, 22™ & 23 Floor, Senapati Bapat Marg, Lower Parel,
Mumbai, Maharashtra, Pin Code - 400 013, India.
TEL: (022) 6649 6100, EMAIL : customerservice@axismf.com, WEBSITE : www.axismf.com.
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